Affidavit to be furnished by the candidate along with Nomination Paper before
the Returning Officer
For election to BIHAR VIDHAN SABHA. (Name of the House) From...62,
PURNEA GENERAL Constituency (Namye of the Constitiuency )

I VIIAY KUMAR KHEMEKA.. son/daughter/wife of LATE SRI MANGAL CHAND KHEMKA Aged 66
veurs, resident of SONALI CHOWAK, N.H-31 ,POST-GULABBAGH, P.S-SADAR,DIST-PURNEA-
854326 (BINAR) (mention full postal address), a candidate a1 the shove Election. do hereby solemnly affirm

and state on oath as under:-

(Strike out whichever is not applicable)
(13 | am a candidste set up by-BHARTIYA JANTA PARTY (B.).P) —(name of the political party) /
am contesting as an independent candidate,

(2} Details of PAN and status of filing of Income tax return:

[ 81 Mo, | Names Permanent ]Th:ﬂnanc'ml

Account Mumber | vear for

{PAN) which the last
| Income-tax relurn

hias
_ |beenfiled

(1 ﬁ':_l_l'_ .y AEOPK9402) | 202324
‘2. | Spouse-SUCHITRA DEVI | ADJPDS492M | 2023-24
|3 Dependent | | NIL il | NIL
[ =i __Depcﬂd-mt Z NIL ’NIL—._
[ 5 | Dependent 3 [ [ NIL |

Tatal incoms
shown In Income
Tax Returm (in
Rupecs)

) GEO2WLM
L a12340.00

NIL

NIl
NIL

i3 The following caseis) is/ are pending against me in which cognizance has heen taken by the conrt: -

Sl
| Mo |
[Ta) |

el

(B

Offence

Description

| The detsils of cases where the court has taken

cognizance, Sections of the Act and description

of the offence for which cognizance taken:
Mume of the court. Case No. and Date of
order
faking cognismnee:

Details of Appeal (s) / Application(s) for

revision

{if mmy ) filed against the above orderts) ;

CASE NO:-516/23 DATE:- |

BNz

KOTWALL P.S (PATNA) bﬂ:la“ s

%unmwswamsfm
CIM PAT NA, KO ALI THANA

CASE NO-216223
(tgnizance haf nef bee

PATNA,

NoA

n e

le en




{4} Cases in which 1 have been convieted by a court of law (other those referred to in Form 26):

{a) | The demmils of cases. Sections of the |
Act and deseription of the offence for | NLA.

| which convicted: = |

{by | Mame of the Court(s), Case Mo, and N.A
A Datefsh of order(s): S
c1 | Punishment imposed; N.A

(5} That I give herein helow the details of the assets {movable und immovable ete.) of mysell, my spouse

and all dependents:

A, Details of movalile nsseis:

[Mote:

1. Assets in joint name indicating the extent of joint ownership will also have to be given

2.1n case of deposit/|nvestment, the details including Serial Number, Amount, Date of Deposit,
the Scheme, Name of Bank/ [nstitution and Branch are to be given

3. Walue of BondsShare/Debentures as per the current market value in Stock Exchange in
respect of listed companies und as per books in case of nen- listed companies should be given

4. Dependent’, here mens a person, substantially dependent on the income of the

candidate. 3, Details including amount is to be given separately in respect of cach

iV Al )
S Tha S
?:n Description Self Spouse L"-‘N"h ﬁm"ﬂ"l_“ dm':"-'l"““_
b _ .- | 2 13
] Case in hand Hs.
;i 5 NIL | NIL i
® |@nivosommy | ReIRW | ppisgge | N | Nk | N
Pl ilaland LPTO 33
Details of deposit in S SE AAC- J04TIS9501, l@ |
| Bankaccounts(FDRs,T | e = 48334684 s
ermofdepositsineludin | \innabag (ISDIAN) Bank | 30733742684,
gsavingaccounis),Dep | AXC 20932441700, Rs = Rs =
| ositawithFinancial 10615370 26408
(i) | Institutions,Non- Andhes Buak (UBH AZC - | u0FC Bank | NIL | NIL | NIL
BankingFinancialCom | € lased SBAC- | |
paniesandCooperatives | ) SIOU0MESE -
{stacndthe BB Viddhan Sabha AN - m,
DR ISABG4SS143, 1 - fis = 27226
amountin each GIATE D
suchdeposit Total Rs: -
TOTAL Rs: -649876.23 | 633024
Detailsofinvestmentin |
Bonds.debentures/shar
{iii) | esandunitsincompanies AL KIL NIL | NIL | NIL
IMutualfundsandother
i s and the amount e L B i
| Detailsofinvestmentin. |
NS5, PostalSaving, Ins
vy | imeepolicicandinge NI NIl NIL | NIL | NIL
stmentinany financialin |
strumentsinPostofTice |
orlnsuranceCompanya . ot | 2




v

{vii)

nd the amount
| Personal
| loans‘advance
EIVEN o any person
Or
entity including
firm, company,
Frust
ete., andotherreceiva
bles from deblors

Motor Vehicles!
Aircrafts achis/Ships

.. | (Details of Make,
(vl |

| registration number
ete. vear of purchase
and amount

Jewelry, bullion and
valuable thing (s)
(give details of
weight and
virlue { current
market Value pi: -
15.07.2025)

Any other assets
such as value of

| (viif) | claims/interest

{ Bate: 31/03/2024)

(i) | Gross Total Value

4]
Miraj Trading U,
Hs - 2005808, 00
Chiranjiv khemka,
Ra! - 1198250.00
Suchitrs Devi, ~L NIL | NIL | NIL
T, =B 6 | |
TDS (ALY 2024-25): 2993000 |
Bilar Vidhan Shabha {ues
FI1A24) R = 23846600
Tatal Ra: -4REI45200
M&M Scorpio (BROIFT- | '
5251), Rs, = 212157004
Date:12407/2022 |
TOYOTA INNOY A NIl NIL | NIL | NIL
CRYSTA{BRUIALISIST) |
DT: A 2021 RS, |
| S2602140.00 ook (1 il B
(Lail from
Marriage &
ather Gold
(300 Erasy
Gold Chaln (27 Gm) E::‘“' '
26-05-201 5, Hs, $43507,00 e
GOLD (1002 €5 ’
(/112022 Rs. 6O D0 i:’;f;“r'i";:‘
Silver Coin (25 G ) -KE:I E
T I
17022023 Re, 2HMLO0 Re 04,5000 |
{Ciokd Ring (23 gm) bl NIL | NIL | NIL
:::!I fi fmv?nlim'r@,gu_:, COLD |
furrent, v plis PURCHAGE
R 220000.0%) 141123
{185 Cina)
Total Rs; - 603000, (1) Tisei | 00 =
Courvent Markel Valoe | Current
July 25 Market
Value RS,
2805500=
JULY |
- = 2025 J
Hevolver, Iis- B2T2LIE |
0TV Cameral DY R Hs-
SE150.00
Mabite sl Liudspeaker, Muhile Set, |
| WA - M00S, (LI i
Laptip, Ks — 230000,00 (R[N [
Furniture, Bs— 281410, gg?"ll'UHl;;
lovertor/Banery, Ry - 358 ¢
i Wateh: B, | NIL | NIL | NIL
Imterenm, Rs— 103MI3,H T325.04
Purinhle I* & Set R, -
ﬁ’_'mmﬁ T =, TOTAL:
Adr conditinmer ' s, -
ey IRATRI.ON
Total Bs = 7929100 |
S [[E8 x .
Rs:l I'JIIEE._ZJ T | NIL _ NIL _hIL




B. Details of Immovahle assets:

. Mote: 1. Properties in joint ownership indicating the extent of joint ownership will alse have to be

indicated

2. Each bund or building or apartment should be mentioned separately in this format.

" Description

Sell

il

1

(i)

Locationds)
Survey mmmben(s}

NIL

ML

NIL

NIL

ML

Aren {Total measurement
in acres)

WL

NIL

NiL

NIL

NIL

Whether inherited
property (Yes or NOJ)

NIL

ML

NIL

NIl

NIL

Date of purchase in case
of self-acquired property

NIl

NIL

NIL

NIL

NIL

Cost of Land (in case of
purchase) at the time of
purchase

NIL

NIL

Any Invesiment on the
fand by way of
developrment, construction
g,

NIL

NIL

" Approsimate Current
market value

ML

NIL

NIL

NIL

NIL

ML

NIL

NIL

NIL

NIL

NIL

(i)

Locations)
Survey number{s)

MIL

ML

ML

ML

NIL

Area (Total measurement
insq. fi.)

NIL

HIL

NIl

NIL

NIL

Whether inherited
property ( Yes or NO)

NIL

MIL

NIl

NIL

Date of purchase in case
of self acquired property

TTNIL

NIL

NIL

NI

NIL

Cost of Lund (in case of
purchase) ot the time of

| purchase

Amy Investment on the
{and by way of
development, construction
e, Approximate

NIL

NIL

NIL

NI

NIL

ML

NI

WL

NIL

| ™

Current market value

WIL

XL

NI

NI

NIL |

fiii)

Commercial Buildings
[ Imeluding apartment)
~Locationi s}

-Survey number(s)

NIL

Built up Area (Total
measurement in sg. ft.)

Nil.

NIL

NIL

Nl

NIL

NIl

NIL

NI |

Whether inherited
property (Yesor BO)

NIL

NIL

ML

1l

Date of purchase in case
of self-acguired property
Costof property (in case
| of purchase) ai the time of

NIL

NIL

NIL

NIL

NIL

NI

NI

NIL

ML




purchase
Any Investment on the ML NIL NIL NIL NIL
property by way of
development, constrction
EEC- - — -
Approximate Current NIk ML il Nl NIL
murket value i
Residential MIL MOLUZA- NIl NIL NIL
Bauildings( ineluding ABDULLANAGAR
apariments, ) GULABBAGH, PURNEA
-Location(s) SADAR, THANA 100/1
- Survey number(s) KHATA NO-BA1,
e KHESRA NO 1538 2
" Area ( Total measurement NIL 2602 86 Sqit NIL | NIl | ML
insg.ft) Al | =
Built up Area (Total NIL 5460 Sgft NIL | WL | WIL
imeasarement in s i) Al . _ :
Whether inherited NiL NO NIL ML NIL
(iv) |property (Yes or NG) ] AL
Dt of purchase in case ML 06/09/1993 ML NI NIL
of self acquired property !
Cost of property (in ease NIk R, 40000/= NIL | ML | WL
of purchase) at the time of
| purchase =~ = 5 b il
Any [nvestment on the NIL Rs 4489308.00 NIL | NIL | ML
land by way of |
development, construction
e (31.03.2024) i, P =0
Approximate Current il 1,08,00000.00 NIl ML NIL
market value JULY 2025 ) ) i
(v) | Others (such s interest L NI NIL | MIL | ML
| improperty) = £ : '
{vi} | Totalof Corvent Market NIL 1,08,00,000.00 ML NIL ML
Vilue of (i) to (v) above | b .

(6) 1 give herein below the details of linbilities/ dues to public financial institutions and government: -

[Note: Please give separate details of name of Bank, institution, entity or individual and amount for
cach item) 31/0372024

SLNo Dreseription Sell Spouse “qT“d_ 3 A B 1 !
Lnlﬁr &un: in | [ SEC LE D LOAN Bl I
| Bank/Financial SBI BIHAR |
Institutvongs) VIDHAN SABHA " I N
Nameof BankorFI | MOTORCAR P M L [
Amount outstanding LOAN
 Nareofloan | RS, 464382.00 : |/
I dues b ey individusly
() | Eutity sfhar thain mentisncs in ‘":J&ﬂ:,‘l""
‘:""“"- Nl UNSECURED wil ML wi
III'I'E{!!J I.I'M.h
| i'-.mlnl ol imngling Mirlure ol BES, REHLIN)
L] =il T 1
Any other liability NIL NIL NIL | NIL | NIL
Grand total of
. NIL
Vabilties 318372024 46405200 | 43000000 | NIL | NIL 1
Government Dues; NIL MIL NIL
(i) | Dues to departments NIL ML
denling with government | |




| nceommadation B i L
Dues to departments NI NIL NIL NIL LTH
dealing with supply of
m — ™ — P—
Dues to departments ML NIL NIL NIL Sl
dealing with supply of
electricity A )
Dues o depariments ML NIl Nl WL NIL
dealing with supply of
iclephones/mobiles =Lkl Rt 2 ) il
Daies 1o depaniments ML NiL NIL ML ML
i deating with government
transpaort (indluding |
| airerafis and helicopters) I _ ] : il b
Income Tax Dues ML NIL NIL NIL ML
Wealth Tax Dues il NIL T A
Service Tax Ducs = NIL N | SIL NiL NIL
Mutiicipal /Property Tax ML NIL ML | WL NIL
D.m = L —
Sales Tax Dues NIL I NIL L L
Any other dues NL RIL | ML | ML | ML
(i) | Grand total of all Govi. NIL NIL NIL | ML | NIl
[ dues (31/03/2024)

i7 Details of profession or
accupation:
1S SOCTALWORE
SALERY,
ALLOAWANCE FROM BINAR
VIDHAN SHARIEA

(%)

b. Spouse ... HOUSE WIFE
(9) My educational qualification is as under:

10" (Metric) - 1974, SUMRIT HIGH SCHOOL, BANMANKHI 0™ MATRIC (Bihar School

Exnminathon Board, Patna)

12™ { latermediate) — 1976, Lalit Narayan Mithila University, Darbhanga

(10} ABSTRACT OF THE DETAILS GIVEN IN (1) TO (8) ABOVE:

Mamie of the candidate

Sh. Vijay Kumur Khemka

SUNOLE Chowk, ¥ 1-31, Gulabbagh, P.5- Sadar,

ol (5} have Laken cognizance

L
Bl l s st S Dt -Purnea, Bibar 854336
3. Numiber and Name of the constituency 62, PURNEA GENERAL CONSTITUENCY
| e seate e .
Name of the Political pnrm- wliich set up
4. | the candidate (otherwise write BHARTIYA JANTA PARTY (BJF)
‘Independent’} . o
{0} Number nl’ca.aca in which conviction
order passed (other than these referred o i | NiA
5. | Form 26)
| {h) Tatal number of Pending cases where the | o o

& | PAN of

Year for which last F.Y

5]

| Total Income Shown



| Income Tax Return filed
| la)Condidaste  Upto31032024) | 202324 | 64920000
(b)Spouse:  Upto (31032024) 2023-24 . 41234000
(¢) Dependents A NoA | N.A.
7. ~ Details of Assets and Liabilities in rupees (31,03.2024)
Description Self Spouse Papmmdont. | et it
‘“‘"“""“l (Total value) | $117001:00 | 309228300 NIL | NIL NIL
B Immovable Asset | NIL 4000000 | NIL NIL NIL

(i1 | Purchase Price and
Development Cast
of lmmavahle NIL, A4RDINE.00 NIL NIL NIL
| Property (Total
Value 3132024
(i) | ApproximateCurrent
Market Price of
Asset (Total Valoe) NIl (R RITUTR RGN NIL NIL I
- 31.3.2025 ] |
8.0 [Lisbilies |
2 {1} Gievernment dues
( Total) .
(i} Loans from
Bank, Financial
Institutions and 46435100 AT 0D MIL NIL NIL
others B, V,
S{ Total} o | i
Iighest educational gualification:
9 1lh (Metric) — 1974, SUMBIT HIGH SCHOOL, BANMANKHL {Bliar School Examination
|7 | Buoned, Patoa

NIL MNIL NIL NIL NIL

VERIFICATION

I, the deponent. above named. do hereby verify and declare that the contents of this affiduvit are true and correct
to the best of my knowledge and belief, no part of it is false and nothing material has been concealed there
from. | further declure thit:

(@) there is no case of conviction or pending cise aguinst e other than those mentioned in ftems 3 and 4 above.
(b} 1, my spouse, or my dependents do net have any asset or liability, other than those mentioned in itlems

5 and & sbove.

Verified at PATNA this the 19TH day of JULY 2025, M ﬂ'_ﬁ"‘

DEPONENT

Note: 1. Affidavit should be fled latest by 3.00 PM on the last date of filing nominations,
2. Affidavit should be sworn before an Oath Commissioner or Magistrate of the First Class or hefore a
Hotury Public,
3. Al columns should be filled up and noecolumn o be left blank. 1F there 5 no information o fumnish in
respect of any ftem, either “Nil™ or “Mot applicable™, as the case may be, should be mentioned,
&, The uffidavit should be gither typed or written legibly and neatly,
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